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Mew Delhi , this the 3rd day of Apri l , 2003
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ShrI S. Sungunan

S/o Late Shr i P . 1< . Srinivasan

Aged 51 years

Dy. Armament Supply Officer Grade-1 1
Naval Heaquarters,

DGAS/West B1ock No.V,
R.K. Puram,

New De1h i-110.066.

Residing at D-503 P.V. Hostel ,
Lodhi Road,

New Delhi-110 003. -yftiPPLliOWinr

(By Advocate: Shri S. Sasi Bhushan)

Versus

Union of India

Through the Defence Secretary,

Ministry of Defence, South Block,
New De lhi-110 Oil . —IfiSE^PIDOTZBUfiTS

(By Advocate: Shri M.K. Bhardwaj, proxy counsel for
Shri A.K, Bhardwaj, Counsel)
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The appl icant in this OA has impugned the

fol lowing letters of the respondents; -

(a) Ministry of Defence letter CP

(P)/7702./NHQ/4730./D(ci v-I ) dated 7th October , 1985

regarding Special Pay (Annexure 1).

(b) DOT & T OM No.6/30/86-EStt (Pay-I 1 ) dated

30th November, 1987 notified vide MOD ID

No.No.4(6)86/Def(Civ-I ) dated 15th February, 1987,

regarding Special Pay (Annexure-1 1 ) .
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(C) DOP&r OM No.2/8/g7-Estt iPay-l I ) dated

16th July. 1998 notif ied vide MOD ID Mo . U 5 )/98,-D(C i v I )
dated 24th July, 1998 regarding Headquarters Al lowances

(Annexure-IN).
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m

The case of the appl icant is that he le a

mber of the Indian Naval Armament Service to which he

had been encadred in January, 1996. I t is further

submi tted that respondents vide Annexure-I had introduced

special pay for al l Group 'A' off icers of 1 MAS cadre who

had been transferred from lower foririations except DASO-1 1

who also have been posted to Naval Headquarters. Though

in the letter i t has been highl ighted that pending

decision in respect of Group 'A' Off icers in Senior Time

Scale and Junior ,Adm i n i s t rat i ve Grade who have been

al lowed special pay. By this only Junior Time Scale

Officer (DASO-I I) in Group "A' organised cadre service

alone was left over for reason of pending decision, which

is st i l l pending even after 1 i years.

3  The said al lowance has been revised from t ime

time to on the basis of the recommendations of the Pay
commission but the appl icant and the officers l ike them

have not been granted the same. The appl icant also
pleads that the other offices had granted Special Pay and
Planning Al lowances to the persons who come under Gioup

'A' Off icers of the organised cadre service. Appl icant

is also a member of the organised Group A' cadre so it
IS prayed that the appl icant should also be granted
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Headquarters Al lowance at the appropriate rate to be
deeded by the respondents for the entire tenure
appl icant in the Naval Headquarters.

4 . Tlie respondents are contest ing the OA.

Though the respondents had fi.ed a reply on 20.2.2003 and
the copy of the same has been kept on ieoord but
appears that since the respondents had given a wrong
number of the OA i h thei r rep 1 y so the same had been
placed on the wrong OA. The counsel for the appl icant
has no objection to the same taken on record. Howevel .
at the reqtieat of ttie parties 1 had also cal led fcr the
record of OA 2399/2002. I have gone through the pleading

and have also veri fied that the counter-affidavi t has
I  hhi- th^t f i le because of wrong

been wrongly placed on

ment ioning of the OA No.2300/2002.

5  I have heard the parties and perused the

p1ead i ngs.

6  The short quest ion involved in this case is

whether the officers belonging to DASO <.^rade-1 1 are to be
ent itled to any Headquarters A1 1owance or not. The

counsel for the appl icant submi tted that since the

President had been pleased to grant Special Pay to a. l

the Group -A" Officers so the appl icant and his other
col leagues though simi larly si tuated are also ent i t led to

the same.

7  However, perusal of Annexure-I would show that

the President was pleaded to decide that the Special Pay

wi l l be admissible to the off icers m the Senior T ime
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Scale and Junior Intermediate Administrat ive Grade of

Indian Naval Armament Service when they are posted from

field units/lower format ions on tenure basis to Naval

Head Quarters and then the l ist of those officers as that

of DASO Grade-1 NASO (OG). MASO (SG), meaning thereby

that no Special Pay was granted to the officers of DASO

Grade-1 I since this a I 1owance is a sort of a matter

covering pay and a I Iowances. The courts are not to

venture upon to direct the respondents to grant the pay

and a I I ov^ances to the appl icant. Since decision after

due consideration had been taken by the President to

grant Headquarters AI Iowance to those officers who are

above to DASO-1 1 whereas DASO Grade-1 1 officers have not

been given this ai Iowance, so the appI icant is not

ent itled to the same.

8. Adm i t ted Iy. the appI i cant be Iongs to the

DASO-1 1 and is covered under the letter Annexure A-1 as

such no interference is caI led for and the same has to be

dismissed. Accordingly, the OA has no meri ts and the

same is dismissed. No costs.
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